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(2) A statement (Hindi "nd 
English versions) showing rea,ons 
for delay in laying the abo-ve 
A.cc:ounts. [Placed in LibTtlTIi. See 
No. LT-1759/801. 

11.t! Jars. 
MESSAGE FROM RAJYA SABHA 
SECRETARY: Sir, I have to re-

port the following message received 
from the Secretary-General of Rajy3 
Sabha:-

"'I am directed to inform the Lok 
Sabha that the Rajya Sa.bha at its 
sitting held on M(mday, the 15th 
December, 1980, adopted the follow-
ing motion in regard to the .Joint 
Committee On Offices of Profit:-

"That this House concurs in the 
recommendati'>ll of the Lok Sabha 
that a Joint Comn:-ittee of the 
Houses to be callt'd the Joint Com-
mittee On Offices of Profit 
be constituted for thc pur-
poses sel out in the motion adopted 
by the Lok Sabha at its sitting 
held on the 25th November, 1980 
and communicated to this House, 
and resolves that this House do 
join in the said Joint Committee 
and proceed to elect, in accordance 
with the !::vstem of »roportional 
represen~iion by means of the 
single transferable vote, five mE'm-
~ from among the membeTs of 
the House to serve· on the said 
Joint Committece." 

2. I am further to inform the Lok 
Sabh. that in pursuance of the abo,.pc 
motioll, the following members of the 
Rajya Sabha have been duly elected 
to the said Joint Committee:-

1. Shri Robin Kakati 
2. Shri Dinesh Goswami 
3. Shri syed Rahmat Ali 

4. Prof. N. 'M. Kamble 

5. Shri Lakban Singh." 

11.14 lars. 

PUBLIC ACC!>UNTS COMMlTTElI 
SECOND, FOURTH, i'Irn:J:!..'"TII AD 

'rwENTY.TlIlRD REPoRTs 

SHRI V. N. GADGlL (Pune): I beg 
to present the fOllowing Reports 
(Hindi and English versions) of the 
Public Accounts Committee:-

(1) Second Report on AdloR 
Taken by Government on the r«om-
mendations contained in the Hundr-
ed and thirty-fifth Report (Sixth 
Lok Sabha) on D.C. Electric 
Tractions. 

(2) Fourth Report on Action 
Taken by Government on the re-
commendations contained in the 
Hundred and twenty-fifth ftepOl"t 
(Sixth Lok Sabha) on Restoration 
and construction of Railway Lines. 

(3) Fifteenth Report on Action 
Taken by Govel'nment on the re-
comnwndations contained in the 
Ninety-first Report (Sixth Lok 
Sabha) on collaboration agreement 
for manufacture of diesel engines 
for shunters. 

(4) Twenty-~hird Report on 
Action taken by Government on the 
recommendations contained in the 
Seventy-fifth Report (Sixth Lok 
Sabha) on import Of wheel sets. 

PROF. MADHU DANDAVATE 
CRajapur) : I am on a POint of order. 

I had raised a point of order. You 
bave given a ruling. 'What we proPose 
to do is perfectly within the jurisdic-
tion Of your ruling. You rule<1 that 
according to the Speaker's dirE!'!tion 
adjournment motion, privilege, etc., 
they get priroity. r had not given a 
notice for Privilege Motion. ! had 
given notice for Adjournment Motion. 

MR. DEPUTY -SPEAKER: I have 
already said about Adjournment 
Motion. 

(Ifttet'TUptiona ) 

SOME BON. MEMBERS: ,No. 
(I"tem&ptiofta) 
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PROF. MADHU DANDAVATE: My 
point of order was regarding the 
priorities to be given to various items. 
You are saying that you have all'fl'8dy 
informed. Let me tell you that yester_ 
day the hon. Speaker of this House 
gave every one a few seconds to all 
of those who had given Adjournment 
Motion. Everyone put forward before 
the House what was the subject matter 
of Adjournment Motion. To each one 
of them he said that on such and such 
grounds he was disallowing. AU that 
I am saying is that certain devf'lop-
ments hove taken place. Within the 
jurisdiction of your ruling I am only 
raising tl point that C.R.P.F. has 
indulged in firing in Asam. Many 
people lulve died and in Mahar3shtra 
an hone Member of this House Shri 
Ravindra Verma has been arrested. 
A new repressive policy is being 
followed. As a result of this I protest. 
r have given Adjournment Motion. 

MR. DEPUY -SPEAKER: There ig 
no point of order. What I ha\·e said 
is under rule-that the first priority 
will be given to the Papers to be Laid. 

PROF. MADHU DANDAVATE: 
How can that be done? 

(Interruptions ) 

SHRI DHANIK LAL MANDAL 
(Jhanjha. rpur) : You do not Jisten to 
our point of order. (Interll.Ption). 
Why do ~rou not listen to us? 

THE MINISTER OF INFOID.IA-
TION AND BROADCASTING (SHRI 
VASAN1' SATHE): Subject to the 
provisions of these rules, a motion for 
an adjolli"nment of the business of the 
House for the purpose of di~cussing a 
deflnite matter of urgent public im-
portance may be made with the cOn-
sent of the Speaker. 'Consent of the 
Speaker'--this is very important. You 
have already informed that the 
Speaker has not given his consent. 
So, l~lly. there is, therefore, no 
adjournment motiOn either by Prot. 
lladhu Dandavate or by anybody 
before you. How can this matter get 
priority! (lft.tetftptiou). 

MR. DEPtlTY -SPBAKER.: Prot. 
Dandavate. On your point of order I 
have aleady expres&ed my view. 

SHRI DHANIK LAL MANt>AL: I 
have .to say something on this very 
point. 

MR. DEPUTY-SPEAKER: Plase 
sit down. 

SHRI DHANIK. LAL MANDAI.: 
Please listen to me. 

MR. DEPUTY -SPEAKER: When I 
am On my legs, you please sit down. 
All of you have to sit down. You haVe 
got to sit dOWn when 1 am on my lp.gs. 
Nobody can stand up. I will not 
permit. 

I have told Prof. Dandavate that 
after obituary reference there should 
be questions. But there are nO ques-
tions to-day. Then comes leave to 
move Motion for Adjournment of the 
Business. No leave has been liven. 
Certain Adjournment Motions have 
been disallowed. Then comes oueation 
allowing a breach of privilege. There 
is nothing like that. Therefore, I went 
to another item. Let this item be 
over, I shall come to you. (Interrup-
tions). You will be given a chance. 
Let me complete this. 

11.17 hn. 

COMMITTEE ON PUBLIC UNDER-
TAKINGS 

FIFTH REPoRT 

SHRI NlREN GHOSH (Dum Dum): 
I beg to present the Fifth Report 
(Hindi and English versions) of the 
Committee on Public Undertakingg on 
A.ction Taken by Government on the 
recommendations contained in the 
Forty-Fifth Report of the CollUDittee 
On Public Undertakings (Sixth Lok 
Sabha) on Tea Trading Corporation of 
India Ltd.-Export Perf01'm9nce 
(Ministry of Commerce-Department 
Of ComaI.efte). 

(If&ten'Uptior&a) •• 


